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He ard the 1 ::-nd counsel for the
par t Las , Tbe Learned ccuns oI .f' or tl"E res poridsrss

submits ttrl:since tl-e drt e of rec= Lv Lnq the
#

ap~lioationa a~pearing in the Civil ervices
preliminary)ExamineLion 1 S~~ has been extEnded

upto 2.3019("3 end tl-e applications _f the
aprlicants were received before that date and
consequently, the ap lications have a!r~ady been
a cc ap t ad by tI"E U. • ~C 0 in that v ieu cr the
rntter, it" tl'Sbeen s ubmi rt ed that these applicatio
reve now become infructuGus. These facts are else
admitted by the learned counSG_ for the
~pplica rrt ,

Consequently, considering the
submis ion and in view of tl--efacts "that the
applications of the aprlicants haversince been
accepted by tt-e U. r.3 .C. as a result of the
extension of the date for receivin the
applications fora per"ng in the Civil ervicas

Preli~inar:)Examination,1993~ these a lic~~iors
rave now become z nfruc tu cus and the result,
~herefore~ is that they are dismissed as infru-
c tuous ,
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